
 269.0  Mattere  utter  JYAISTHA  26,  -  (SAKA)

 (interruptions)

 MR.  SPEAKER:  No  interruptions

 please.  Smri  Digamber  Singh.

 (interruptions)

 MR.  SPEAKER:  Order,  order.

 (Interruptions)

 MR.  SPEAKER:  Nothing  should  be
 recorded  without  my  permissio).

 This  is  not  the  way.  Piease  do  rot

 jaterrupt.  Let  me  go  te  matters  under
 Rule  377.

 (Interruptions)  **

 12.41  hrs.

 MATTERS  UNDER  RULE  377

 (i)  NEED  FOR  A  GALLERY  FOR  PEDESTRIA
 ON  THE  NEWLY  CONSTRUCTED  RAILWAY
 ERIDGE  OVER  YAMUNA  RIVER  IN
 MATIIURA,

 ait  निगमर  सिसंह  (मथुरा)  :  अध्यक्ष  मही-
 दय,  उत्तर  गदश  के  मथुरा  नगर  मो  यमुना

 के  रेलवे  के  पुराने  पुल  पर  जनता  के  लये

 पैदल  चलने  की  गैलरी  बनी  हड़  थी  ।  नये

 पुल  बनते  समय  गैलरी  नहीं  रही  ।  तब  से  लाग

 पुल  से  ही  निकलते  ह  ।  इसके  कारण  अनेक

 न्यासियों  की  रोल  सो  कट  कर  मृत्यु  हो  पुकी
 ही  ।  28  मइ,  80  का  भी  चार  व्या क्यों ी

 मृत्यु  हुईं  हौ
 और  भी

 अनेकों  afer  जमना

 के  अन्दर  पह  दाते  उ  और
 मृत्यु  हो  जाती  नन

 रलवी  मंत्रालय  7  उत्तर  प्रदोश  सरकार  से

 गैलरी  की  आर्थिक  सहायता  मांगी  थी  ।

 उत्तर  प्रदेश  सरकार  ने  वह  दना  स्वीकार  कर

 Rule  उ  270

 (ii)  NEED  FOR  PROVING  RBING  WATER
 IN  CERTAIN  DISTRICT  OF  BIHAR,

 परगना, Wet,  सिंहभूमि  एवं  पलामू  जिले
 के  अधिकांश  भाग  में  पीने  के  पानी  का  व्याप्त
 अभाव  से  भयंकर  संग्रह  उत्पन्न  हो  गया  Zk

 स्थिति  इतनी  नाजुक  हो  मा  ह  कि  सरकार
 दवारा यादि  समय  पर  कारगर  कदम  नहीं

 उठाये  गये  ता  पानी  के  अभाव  में  बहूत  से

 लागों  की  मृत्यु  ह  जायेगी  ।  अत:  सरकार

 इस  सम्बन्ध  में  अविलम्ब  कारवां  कर

 (iii)  REPORTED  LOCK  OUT  IN  HINDUSTAN
 PILKINGTON  GLASS  CO.,  ASANSOL  AND
 CAREW  AND  CO.,  ASAWAL,

 SHRI  ANANDA  GOPAL  MUKH0O-
 PADHYAY  (Asansol):  Under  Rule  377,
 I  am  making  a  statement.

 Lock  out  has  been  declared  in  Hin-
 dustan  Pilkington  Glass  Co.,  at  Asan-
 sol  West  Bengal  and  Carew  aid  Co.  at
 Asawal  by  the  Managements.  2,060
 workers  are  out  of  emp.oyment.  The
 lock  out  has  been  challenged  both  by
 INTUC  and  CITU  jointly  as  illegal.
 Labeur  Department  must  persuade  the

 Management  to  withdraw  the  tockout
 or  declare  the  lockout  as  illegal  and
 force  the  management  to  open  ihe  fac-

 tory.  The  arrears  of  wages  of  the

 workers  for  the  month  of  May,  1980
 must  be  paid  immediately.

 (iv)  NEED  FOR  IMMEDIATE  MEASUERS  TO
 CHECK  EXPLOITATION  OF  CHI  DREN
 EMPLOYED  IN  VARIOUS  INDUSTRIES.


